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Heard Mr. M.K. Nazumdar, lea rne~

alcouﬁsel for the Applicant,

" Issue notice to shou cause as

"admitted.
List the case on 4.9, 2002

For orders.
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19¢9402 Heard learned counsel for the parties:
Application is admiﬁt_.;ﬂd. Call for
Ne Wt ek "y ~ records., Returnable by four weeks.
: Titken &Glettenre L o
hva eonn B3 2f ~ List on 6411.02 for filing of
) written statement and further orderss..
FArep o { i b~
S ' Vice=Chairman
im i |
6411.02 © List on 9.12.2002 to enable the
respondents to file written statement on
the prayer of Mr. A.beb Roy, learned Sr.
. CaGaSeCa ’
ey o '
. Member . . " Vice-Chairman
- 9.12.02. _ .. .- None appeafs fori‘xtme partie‘s. List
on 2.1.2003 for orders.
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128,1.03 Present : The Hon'ble Mr, %??fi’éticé D.N.
. o Chowdhury, Vice=Chairman.

<« The Hon'ble Mr. 5.K. Hajra,
Administrative Member.

No- Worifen  Qrocremont . List ‘again on 19.2.2003 to
Wy - e e 1\,)[,(//? enable the respondents to file written
statement., ' '

‘Member Vice-Chairman
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12.2.2003 Present ¢ The Hon'ble Mr. Justice

D.N. Chowdhury,
Vice=~Chairman.

The Hon'ble Mr. S. Biswas,
- Administrative Member.

ﬁ jwb4ﬂumm 23 odka vt Put up again on 20.3.2003
th§, \ w il of to enable the respondents to file
: ) written statement.
s
6(8‘0z | CZ_’_____/ tv/‘_____/\f"
fﬁ“
Member Vice=Chairman
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PR LD O 20.3.2003 Mr.A.Deb ROY. learned Sr: «G4S.C,
‘ . - has stated that the respondents have al=
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O \?)-{3 073 . P h)(sw/\,&«”f«/} verify and submit report immediately.
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List the case on 21,3,2003 for or=-

der,
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T (mi’\L:néemuuL GLJ&A;;ID An Vice-Chairman
o CXLL%MW k>fuﬁffekbui:. . bb
i 21,3.2003 Written statement has been filed,
| ; o " The case may now be listed for hearing
QO ( b >5\3 1°D on 7+5.2003. The applicant may file
: [ rejoinder, if any, within two weeks
E from today.,
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| ii :%ééL_,—- T=5-03 Heard counsel for the parties.Hearing

conc luded . Judgment delivered in open
Court, kept in separate sheets.

The application is disposed of in
terms of the order. Nc order as to costs.
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. 4 . STl MK, Mazumdar . . ., ... . ADVOCATE FOR THE
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(- Union of India & Ors. -
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ﬁhe#hcr Reporters of local papers may be allowed to see
the,;udqment ?
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f CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 243 of 2002.

| Date of Order : This the 7th Day of May, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr S.Biswas, Administrative Member.

Sri Hirak Kanti Nag,
Son of Late Harendfa Mohan Nag,

P.0. Katigorah,
Vill. Siddheswar, : ,
Dist. Cachar (Assam) : «+.Applicant

By Advocate Sri M.K.Mazumdar.
- Versus -

1. Union of India,
through the Secretary to the Govt. of India,
Ministry of Home Affairs,
New Delhi. '

i 2. Head%uartgrs,
Chief Engineer,

Shillong Zone,
Spread Eagle Falls,
Shillong.

i 3. The Garrison Engineer,
3 Silchar, P.O. Arunachal,
Dist. Cachar, Assam. A .. .Respondents

By Sri A.Deb Roy, Sr.C.G.S.C.

ORDER (ORAL)

CHOWDHURY J.(V.C)

The issue pertains to appointment under compassionate
scheme. The father of the applicant late Harendra Mohan
Nag was working as an Electrician in HSG-II in the
; office of the Garrison Engineer, Silchar. While working
as such late Harendra Mohan Nag died prematurely on
19.3.96 1leaving his wife, a dependent younger brother,
(/\__;,—i/ two sons and one daughﬁér. According to applicant the
d respondent No.3 was fully aware of the condition of
i the family andv the mother of the applicant asked for
| due assistance from the authority to overcome the situation
i and accordingly made application with certificate and

affidavit for providing employment to her eldest son. i:. .

ﬁ contd...2
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The respondent No.3 asked the applicant to submit
documents relating to his claim. Thereafter also the
respondent No.3 from time to time asked to provide further
details. One such communication dated 6.7.2001 sent from
the office of the Garrison Engineer asking the applicant
to submit the monthly income of earning members including
movable and immovable property (certified by Revenue
Mandal of the concerned district), number of dependents,
unmaried daughters and minor children. The applicant
accordingly furnished connected documents to the authority
as far back as July 2001. Failing to get appropriate
remedy from the respondents he moved this application
seeking for a direction for considering his case for
appointment on compassionate ground.

2. The respondents submitted its written statement and
contested the case. In its reply the authority referred to
the MOD letter No.19(4)/824-99/198-D (Lab) dated 9.3.2001
and submitted that the ceiling limit of such appointment
was confined to 5% of DR vacancies. The said communication
laid down certain norms and on assessment of all aspects
of the matter the authority rejected the case of the
applicant. According to respondents there were more
deserving cases and only few vacancies available and

therefore the case of the applicant was rejected.

3. We have heard Mr M.K.Mazumdar, learned counsel

appearing for the applicant and Mr A.Deb Roy, learned
Sr.C.G.S.C for the respondents at length. Mr Mazumdar has
contended that as per the scheme of compaséionate
appointment the authority is duty bound to consider the
case of the applicant. Mr Mazumdar further submitted that
this case is to be decided with utmost alacrity so that
the family in distress can be provided with some support

to tide over the situation. The matter was kept pending

contd..3
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since 1996 and the things were taken rather casually. Mr

A.Deb Roy, learnéd Sr.C.G.S.C on the other hand submitted
that the cases are taken up at the higher level and the
authority after considering all the materials rejected the
case of the applicant for compassionate appointment. The
case of the applicant could not bevsettled $i1l1 the MOD
letter was issued on 9.3.2001. Admittedly the applicant

made application for compassionate appointment in the year

1997 and it ought %o hsvn heen considered with utmost

expedition. It was not a subject of foot dragging. The
vsry'wbﬁé&t bahind the policy Qﬁ compassionate appointment‘
loses its meaning in procrastination. Discretion is not
unfettered. It is to be exercised fairly and reasonably.

We record our disapprobation.

4, On overall consideration of the fact situation we
are however, not inclined to exercise the power of
judicial review in aid of Section 19 of the Administrative

Tribunals Act 1985.

Subject to the observations made the O0.A thus

stands dismissed. There shall, however, be no order as to

costs.

- $. Bl
( S.BISWAS ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN

)
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-, IN THE CENTRAL ADMINISTRATI Vi TRIBUNAL, GUWAHATI BENCH,
' | G UWAHATI o |

{an applicat:'ion under section 19 of the

- admindistrative vribunals ACt, 198%)
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3. A He Sels Copassed certificate, 12
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IN THE CENTRAL ADMINISTRALI VE TRIBUNAL, GUWAHATI BRNCH
GUWAHATI. ' '

“(an application under section 19 of the
Administrative Tribunale act, 1585).

Ca &€ NO. Q;ELO QL’} nf D02

BETWERN -
sri Hirak Kanti wag,
&8/0e i:ate Harendxa mMohan Nag,
PO = Katigorsh,
ville = s:i.ddh eswar,
I;ist.-- Cachar, (_Assam) .
' sesuvncse AD Elicanﬁ.
anD
l. 7Jhe Union of Indis,
Thmugh the sécz:etarf to the Gowt, of gndia,
Ministry of gome pffairs,
New Jielhi.
2, Headquarters,
chief pnginees,
ghillong zons,
gpread pagle Falls,
ghillong - 30,
3+ ‘the Ggarrison mgineer, sildhar,
P.C, - Amnachal,
Disty - Cachar, Assam..

sesense gegOndmts.
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DEIAIL S OF THL APPLICRIION,

le _ga_r:timlazrs of the grder against which the

application is made ;-

(i) subject in br:iexf’g.; Undue delay in odnsider-
o ing the appointment of the
gpplicant on compassicnate
¢ Mund on the death of his.

father while in service.

4  Jugigstiction of theé gribunal ;-

the applicant declares that the subject
matter of this application is within the
jurisdiction of this Tribunal.

3, gpimitation ;-

T™he application is not barred by limitation,

N

e FE_@U"‘S nE the casge,

Ie the applicant is a citizen of India and a
permanent resident of village - giddeswar, P.Ce =

Katigarsh, Cachar, Assame He hails from a very pomy

. family and due to financlial hardship he oould not

pmceed for hi@hei studies and with great difficulty
he passed the High school ;eaving certificate
Examination (H.S.L.C.) in the year 1992, e has the
requisite qualificatisns and experience to work in
any post of Gmwp 'C* or 'L undér 'the‘ rRespondent
authority, |

‘ A OPYereeee
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A wpy of theH, b.L.C. paesed t:ertificate is

annexed hereto as pnnexure 'A'

4,11 that the applicant states that his father

late ﬁarmam Mohan Na was w:rkmg as an Electrician

H.S.-II in the ¢office of the Garrison Engineer, silchar,
anm wag in service he felt serious 111 and
for hie better treatment he was shifted to vellore
Hogpital, who ultimately died on 19.3.96. theé applie
cant's father died leaving the.vhole fa;nily in

penury and without any means of livelihood as he

was the sole bread eamer of the fanily.

A copy of the death certificate dated .,....

ig annexed herewith as annexure ‘B

4,11 hat the spplicent states that after the
death of his father the wholé responsibility and
lisbilities is shifted on him being the eldest son,
to look aftex the family oonsisting of his widowed

mother smti. Biva Rani Nag, younger bmother sri alok

Nag and younger sister gmti, Bama Nag. The applicant

being an unémployed person, it is difficult to

maintain the family after the death of his fathex
who died in hamess, and as guch, a job is utmost

W}”@M NECEEEULTeossone



necessary to save the entire family £rom such finane
cial destitution.

4eIVa That the Regpondent No., 3, the Garrison
‘Engineeyr, knowing fully well about the financial
¢risis of the applicantv's family called gmti, Biva
Rani Nag to meet personally for an appointment on
oonpassionate gmund, Thereafter, the applicant's
mther gmti, 'Bivav Rani nag pas:é:nally et with the
Garrison _mgihee:: and requested him to pmvide a job
to his eldest son (the applicant herein) as she was
wsable to do any job due to her mental agony and
physical wezkness on the death of her husgband,
Acdanﬂinfjly, the Respondent Nos 3 asked the applicant
to submit some documents, viz - certificates regarding
details of moveable/immvable, In pursuance of the
same the spplicant submitted the certificates relating
myvable/immsvable property £yxom the settlement officer
dated 4,6,97 and an affidavit dated 10.6.97 mentioning
the names o £ dependets etc, with a fond hope that his
case wuld be congsidered by the respondents,

Jd opies of the gaid certificateg/affidavite

dated 4,6,97 anG 1046.97 are annexed herewith

ag annexures - ‘c' and ‘D' respectively,

beVewoosne
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4oV That as the RE€gpondents did not take any
steps Lo pmvide a job t-?:» the goplicant for a long
time and as the financial ondition of the family
brcame a miserable one, the applicant®s mother

smti. Biva Rani Nag again submitted another spplicae-
ticn dated 11.5,99 before the Garrison mgineer,

silchar Divigion, requesting him to sppoint his

eldest gon (i.e. the spplicant herein) even in a

post of a Mazdoor/nate in his pepartment Hr the
shake of their livelihood. 1he necessary particulars/
documents vize- annual income certificate, educational

cualification cez:tificate, certificates relating to

movable/immvable pmperty, medical fitness certificate

and affidavits were ale> submitted along with the

application for doing the needful by the Regpondents,

" a oopy of the said application dated 11,5,99

along with enclosures are annexed herewith as

EEBB"“E“Q - ‘B series,

4eV.  That the Respondent No.. 3 although received
all th® necessary particulars/documents and was
supposed to odnsider the appointmant of the applicent,
but instead of that he wmte a letter vide No.1007/

DO/EIE dated 11,6, D01 to the agpplicant asking
again to submit the infyrmation/documents likekg

mnthly. YT

AN



monthly income of eaming members and incone £rom
pmperty, details of movable or immovable properties
number of deendaents, number of unmarried daughters,
nunber of minor children etc, to oonsider the caze

of the spplicant within 19,6. 101,

A opy HE.the gaid letter dated 11.6, 001 is

annexed herewith as Annexure - ‘F!,

4. Vile that in pursuance to the letter dated
11.6, D01 of the Respondent mo. 3, the applicant
again submitted the particularsg/documénts as per
their demands vide letter dated 16,6, 201, hoping
that the regpondents would oonsider his ch;se of oom-
passionate sppointment in any post of Grade 'c:'

and ‘1}' as per the gcheme of the central Govemment
to saﬁe the needy family of a deceased Govemmant

servant and protect them from financial destitdtion.

A oopy of the gaid letter dated 16,6, D01 is

annexed herewith as annexure - 'G'.

4o VIII. . That the Respondents instead of oongider-
ing the case of the applicant ag per the formulated
scheme of the government, wmte another “stemtype"

letter vide §0.1007/ 5 /KT E dated 6.7, 001 to the

applicant...nn'

vH:\(H@lL [<ondd \\(“a‘

.



applicant asking him to submit those information/
dpcument s which were al readg submitted by the
applicant in earlier occasions asg per their directi;ans.
Having no :al,temative, tr}e a;é;pli_cant wasg bound tr} give
reply vide his letter cia‘_te:’i i3. 7. 201 along with a |
certificate dated 13.7 D01 £mm the setretary,
siﬂdheswa?zf Gaon F'andaayat, Katigora, stating about

the movable/immvable (Homestead land), unemployed

in the family, marrital status etc. and requested the

ReBpondents to oonsider his case,

| Copies of the said letter dated 6,7, 001 and
‘the reply dated 13,7, 201 along with the

‘certificate are annexed herewith as annexures -

lHl and 'I' respectively.

5; Gmounds for relief(s) with lejal pmvision,

Sel '1.‘11§t th® applicant states that the f{e$cn'élents
acted illeyally and arbitrarily in non~oonsidering

the case of the app licant since 1997, <the Reqaond_
ents are trying to delay the matter by issuing letters
one after another askiing for same 'stere> type'
information/documents from the applicant and to ideprj_ve ,
4 , " him £rom the. sgaid appointment on the gmund o£ inordi-

nate delay vhich happ&ned to gave neighbours of the

_applicmit, cevens |

Hhtoke kends Muat .



“applicant . the Regpondents are trying to play the

Kok 1<omd Nﬂ'“dn

game game (i.e€, intentionsl delay) with the gpplicant
alem which is illegal and against the gcheme of the
Govemment, | |

54 2 That th® gpplicant submits that he has

indebted heavily to his relatives and friends .and '
managed to arranged the rna.x'r;'iag‘e of his yowger sister
and now he has nothing to save his family members and
dependants and if his case isg noﬁ cﬁnsidered for
mupassionata appommnmt his vwhole faz;mily woiuld be

in' irreparable hardship,

-

S 3  hat the spplicant states that he is still

an mvenployed and there 1&g no enployed member in his
fa;r_nily and he hasg t’) maintainy his old aged'widoﬁed
r-rbthe::,*y'omg er bmther win is alsy an mexfployéd and
other dependants and it becon€s inpossible o manage
the family only from the pensionary benefite allotted
to his widowed mpther of Re. 660/« (&ix hundred and
sixty) .only plus other allnwances. The applicant is
ready to accept even a post of Mazdooy in the Grade I1I -
-53? IV in the office of the pegpondent Nyo, 3 just to

save their family f£rom starvation.,

5‘.4onouoao



et 3335

Sed. That the gpplicant states that the pegpondets
are wnder legal obligation to consider the case and
grant appmval ‘and sanction on an urmgent priority basis
as per the scheme of the Central Govemment i.e. 5%

nf the total vacancies In GmWw ,‘cf and ' ﬁor
onmpassionate appointment ﬁofsalé purmpose to rrd.tiga{;é
the hardship of th® spplicant’s family due to death

of their onlﬁr bread eamer of the family. gJhe delay

in appointing the applicant has vitiated the govemmet
policy. o

5.5, _Aihat the a;;plicant dem:nded justice, but the
game hés b een denied, The gpplicant is ready to
accept any posts of Grade ;'ci‘ and h'z;);' even as a Mazdoor
wmder the Repondait NOs 3 t5 save his 1ife and his

family »

6. = Details of x:amediés e austed ;-

"'J.he applicant declares that he has submitted
applications and :inﬁbm;étion s/documents as per direction
of the Regpondents time énd ajain, but his ease‘ has not

been oonsidered by the Respondents till to.day,

7...‘0..

hnolk. keonbs Nu«(‘]L,



Hinol_ leomds Na-(\TL.

<o

Te Matter not previously filed or pending any

other oourt ;-

| the applicant further r;iecla::es that £ he had not
previously filed any spplication/writ petition or suit
rejarding the matter in respect of whidh this appli-
cation haz been wade, before any omurt of law or any
other authority oxr.any other Bench of the pribunal

and nor any such application, writ petition, or suit

is pending before any of them,

8.  Rpelief sowht.

in view of the facts réntioneqd in para 6 (six)

above the applicant prays for the following relief(s) ;=

(1) to direct the Respondents to oongider the cése
of the spplicant in eny posts of Grade 'c' or
‘DY even as a Mazdoox, on mipassionate gpﬁm&
andfor grant the sppmval/sanction for sppointment
of the gpplicant on wmpassionate grownd wnder

the Garrison ingineex, gildhar,

(i) any other sppmpriate relief/reliefs as the

Hon'ble Pribunal may deem fit and pmoper.

D ;ﬂntex:im_grd@:: if any, prayed for ;-

pmdmrﬁysf triis application shall not be a bar
to osider the case of the gpplicent as per schene

nf the Central Govemuent,

10« Particwlars o£f Bank z;xaft/postal order in

resgfect of the application fee s

i) seese



4) TePe NOe = FG&SFLLO9
ii) Date nf JesUe = 25-F7-02
iid) Tesued fom - - P& 7 Qeh#l .
iy} peyablecat - & £ a9 yrer CAT. Gadands Brom oh .

11« - ;is’c of enclosures - a8 given in the Index,

VERI I CaTTI ON.

I, Sri Himk Kantl neg, .s/0. late Harendra Mohan

Nag., .aged about 26 years, resident of Katigorah, .
villa;e - siddnheswar, plctn,ct - cachar, assam, do .. -
hereby verify that the statement made in paragraphs

1 to ¢ and 6 to 11 are true to wy knowledge and

- those made in paragraphs & are trxue to my lejal

adwce and I have not suppressed any material fact,

And I ca.r”n this verification on this 3 2 34

- day of July, 230 20

g, b N

gignature o0£f the
applicant,



o :¢ High School Leav1n0'Cert1ficate W?
g (Compartmental) Examination 199" %
] ' | ~ Code-SC1 B >

| Rescalts arosrncsd on: 00698 =
t;‘m‘%, | =

This is b corliify lhat %maé Konk 7q
%4 é%’-f%? oNe. 5070

/999 o/m%’m@/

| /S dats of livth i 250215

CODES

FPINAL 1
cnmcx CHANCE |
REGULAR! RC 1 : RC2

;
SPECIAL i SC1 ; SC 2 }

’ ,
003649 W
e
- . GUWAHATI < RALENDRA KUMAR DAS
ASSAM REGISTRAR Il

SECRETARY |
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Certified that Sri hirak Kantl Nag S/0. Late ihn e§9

ohan Nag of Mouza Sidd@bwar Pt-II Ph.Katigo ah

n .. .

-t

g h'gésﬁpossessed an area’ @egguring 10 kata of land at Dig Ne.
g%;: f%?B Patta No.115 of Mouz§;81ddeswar Pt-I1 .Ph, Katigcrah

e ot :’W“". e verRkT ey

?ﬁ_~‘ 'purchased vide Regd,. Deed, No.3236 Dt.17- 9-77 The ssid Jand

Mt""ﬁg uy
3 1s«nct involved in any ¢ se,as reported by ccncerned pptwari

ey S

'ré fuw“ﬁ.@This certificate is'igsued for the purpese of fg
o4 .'”‘” - : ‘%EB- .
Service"only and not to.be accepted s . evidence in any - ¢

(e "7(‘“’“ " ;

litigatjon/dispute 1nto the Court of Law,
Co Q/ ~ il‘ﬂ?
" v dsan. Settomadt ORGY! -
o Katigorah Cirdlel, 2/
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AFFIDAVIT

ot

I, Shri Hirak Kanti Nag, S/O Late Horendre Mohan Nag,
aged about 21 years, religion : Hindu, by nationality : Indian,
an inhabitant of VvVill, siddheswar, P.0, Katigorah, C?char,
do hereby solemnly affirm on oath and state as - f0110ws t -

1. That I am a citiyen of India, having my permanent
residence in the above noted place.

- 2. My father Horendra Mchan Nag, was. an Electrician’
HS-II of M.E.s. deportmat at Masimpur, Cachar.ﬂl

_ ) '
3. That father had already expired. jf

4, That 1 am his son and my family consists Of following
nbers who are all dependents, namely $ - v

A\
92{; "1, Biva Rani Nag, w/O Late Horendra Mohan Nag.

11, Barna Nag,-19 years, (Deughter)s
111, Aok Nag, 17 years, (son), .

Dauguter and son of Late Horendre Moh?n Nag.

' Statement made above are true to the best of ny

., knowledge and belief and in proof whereof 1 put my signature
.- on this affidavit on

.Identii’ied, ‘, | | HW[#\ ke '\/171

B .Ad wkukw ud%ﬁ‘gggb‘ : | ._Dgpéngnt
o ;B\ . .
) Sworn before me, = .
R
g‘('\ " .
. Maglstréte. ... jt
x FRopete it
g \;) (:ZM\/( | Wﬂhﬁ %W 5%, Rtiehe’
| Q‘W
- M2 o
N



. ““”‘," . oL %; t . o . :
Do e T ‘ , :

; . - C . PR ) o . . . .
. e - . s . . [N

\ ;a’-f.sub_;?gx- s~ PREXER FOR AN APPOII\I‘I‘MENI QF MY SON SHRI AQ______

L ‘j‘-»/j, - g . NAG ON THE BXTREME QONPASSIONATE GROUND -
3 _';.-:i':‘.v,-‘ ",., . “." ’ y i ’ ,' ‘ ) ; . “ ! ..N N P “".'; ‘."“ .'ﬁ
CRNTRN A Hon'ble sir. | o | -”'«'z RO
""T¢¢ﬂj§' , ', S nmith due respect 1 beg to draw your kind attentien te Ry

_kdit' \ the following few facts for your sympathetic consideration and

ot L tgavourable order please - X :
;f%f'4. . *That my husband named late Harendra Mohan Nag had heen\. .

',$7 ”V‘ff‘1 working as a Electrician HSe1l in your department but unfortu-
’17 e nately he expired -en 19 Mar 1996 wnile on service, ’
" &*'"‘-'. L (M‘ : . 1

RN ,' Tnat. duq te his sudden dasxtk pre-matured death my uhole

. P': te o :
}-_J)giuﬁﬂ‘ dependgnts are facing very much troubles and passing our days
e I with starvation. - L , o : '

ij t That, due to paucity of funds, I am not in able te .

;onﬁinue the study of my children alse. - . ’-,'“" ‘

AU . v In View of the abeve mentloned facts stated abave, b

: :V_f;;F request your honour to please appoint my son Shri Hirok Kantl
IO -Nag.in your department as'Mazdoor/Mate so that I cen ‘pull-en
‘;?%:.,yj. towmaintain the liveliheed of my dependents and for ‘this
RIS ‘»faupurable order I alengwith whole dependents shall‘be ebliged
g;%&“f¥fqv to your honeur for my hele life.

P e U."'r",,' - -'ﬂf’ e

f%jfk?ﬁﬁyjf ;’g’ﬂ”’Necessary documents required on this acceunt are enclosed N
Lodis it hercwith for your kind perusal and necdssary action pleaso.
TS A z, " | .

t B &é Ihanking you, Sir [

i“zﬁfag”‘;“%?ig;f o . Yours faithfully,
{A{akkaéfi' doviT v A | .

2R ST T - (SMTI BIVA RANI NAG) - -
:pj;‘ [ . ‘. W/O Late Harendra than Nag)
hasks -}:u“::;.-[;j~'“ . , ‘ Elect HS=11.

L /}w Lot © Vill~ S5iddheswar h

v vl : 1 . PO : Katigerah, Cac ar
e Dat"d : 11 May 99 788805

SRR Encls : As per list of document s

;, - b ST pttached.

e Y . .

A

Do

—~



az if;'4)£‘”X9rox c°py of Medical certificate in quintuplicate.-'n”

A}
e——— - - Lo

Z: 3‘ LIST _OF DOGUMENTS - S r\)“’
. V"i)g;VXerox cepy ‘of annual Incame Certificate in quintuplicate._‘
,_2 , HSLC Certiflcate typewriting certificate and Admit Card u:
s each in quintUplicate. o
;.;Jﬁ‘ 3) Xerex copy of property certificate issued by Gircle

{
Ofﬁ&cer, Katigorah Revenue Circle, Cachar in quintuplicato.

[
-

/
.0....,.'......1... . .
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Certified that Smti Bibha iani Nag W/0-Lt. Hcrendra

Mohan Nag of mouza-Siddheswar pt-II,Pargana-Katigorah 13

holding under her posaeqsion over an area A0(ten)K. 11(eleven)
:,3§ Ch of land at Dag No=293 covered by Miyadl Patta N°*115&Vide
: i:u,purchased reglsteredeeed No-3236 dtd,1-9-77 of. nouza- %
Siddheswar pL-—II F’argana-Katlgomh as reported by thpmﬂ«l{w
,)concerned L.R,staff,,; - - : , 4,

f"»";. =,‘I‘h1 certi«i;‘cated,,is‘&lusued for "Service"

)
A s el min, e

3mSR 17
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IR I 5T

e,
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1 do henety certify that I have examined shed fximr»kf .
LV4PHI /Vqlh a cand@date for employment in the (ff ice of the %7\

arrison Euqinuor, Siléhar PO 3 Arunachal L4 ,t. Cachar (A¢sam)

and cannot discever that he has not any disea

se Lonbtltutlonal
weekness or bodily defaomity,

1 do not crnsider this a diSqualification for pmrloymenf/

ineer, Silchar (Mho)

confirmation in the effect of the Garrison an
as, '

His age according to his own statement 15‘)Z!years and

20

by éppearance 1al?ouvt‘ Q-.Ll 'Ye;'-u 3

Date : @ 6,(9 l 3} : . *ignature
Place

: - Uesignation 1/Q[L U‘\L Phﬁ”

(oeal) K (cr oﬂ;\b-'lo It;
. . . | C e .!‘\c_t.)‘-" »
Signature of the Candi‘hte-'is j[,*"l-;gLi J({‘_\A&C( \{L’l([‘ A

£ J
atthtcd (in the cnse of Non Gazatted Cfficer),

J&‘Vﬁoja«“’q R



I REGISTERED G) R
. Tc.le Mily OO IR hﬁrra.son Enginciur, Silchar |
. T PO Amnachc.l,\mst Cachdr !

O Assam .

. Bl /W YNEX |

e ».130'1/ 9})50 /x:us U( ' H Jun ‘ZQOJ. f-
o éé%/ ////(@« J(ﬁ/l/?'/ /Wy@ S . 1
L ._é,./o LATE //4/’5/1/29,74»70#.94//2//2& . S fand
 MEte SpDmEsas #R. ", ,

/67@ | TETDORRS L RN
prs cec%a/( Az,wz) o )
S - 2’5’5 8 ‘ | g : L
) CO%PAS::I\.NAT}:. APHOINTNH:NT IU U.PcJDzNT S
N : S
. . P,.leaSQ forward tho following infom.stions/dowm.nts to this 4
: ..offlce each in dUpllCu by .1.9 Jun 2ou_ w1th@ut fuir, ’,'
- . ] -
C.oa) Month.ly income of uarnmg mwmh»rs and income from . )
) %, - property, (Gertified by i, Venu wLindal Of £ of the
R ~concernad d:.str;.ct) : .
L.+ b). Movdble/lmovable propurty dotulls ’ RN
“ . ) '.'~-‘ I c) ,No of dapcnd«.nts , ' ! T ':';;“=
. ,“ P ' ) . _‘~ o .‘._ * '1
d) No of unmarrled daughters : - Yoo ]
Ve) No* of m:Lnor ch:.ldrenl ' R P
X ‘. . : -j
Lo 2. P Please treat th),s as U'r_g_‘hrh _ IR ‘
e g T )
..‘~. . ; 'fvr \ ~ -
: t[t;’(/f»lwu v : g . !
) WW”J 12 o (KE&m.xtL ) o :
REEIS HTEa s e L f°1’ " Garrison -nglnuek
e ' ,r 4
| \ A
- -
{
~ / I
. |
!
l
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The Garrison Engineer,
8ilchar -

PO & Arunachal

Diat, Cachar (Assam)

.. .1

Pin -« 708 028
Subject $- COMPASSIONATE APPOINTMENT TO DEPENDENTS

. ;- » Sir,

L Reference your letter No 1007/206/E1E dated 11 June
v 2001, o | |
I ~ ¥ith due respect, I beg to submit khm herewith the
e following informatinns/documents/as desired please i~ i
‘ . L.VW ] 5 e e
- (a)  Monthly income/annual income of earning

ﬁf membere 2nd income frowm property.

i to

- (b) Tatails of movable/immovable property

o Ag regacds para 1 (c) to (e) of your letter under -
,f reference, necessary hff;davit is enclosed, which is self
_@l»' : explanatory for your-kiné perusal and necessary eztion

’ at your end please, |

,ol Thahking you,

Yours faithfully,

vt b Vg -

(Shri Hirok Fanti Nag)

Date : {6 Jun ‘2001
A : . 'S/7 Late Harendra Mohan

. . ‘ ’ Nag ’ i
Vill : Siddheswar
- ﬂmf .
_ PO ¢ Katigoran
WWD M/\j:v( Cachar (Asgsam)
Pin« 788 025

/7/
g0

L1
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. Iile fmu 2500 .',- S gaclsr;-.@g R AR AR
o ' « . Garrison Engineer,SiLchanﬂ"‘ U n
. ?. ot SN - .7 PO Arundchal Dist: Cacharj/ !

) , el (\/ s D " Assam ’ . .‘
..4',‘:. Y '“'(y ] . . A R ‘l . i
;_1001/.;. e ;/515 f,; R S 0‘0 Jul 2001 L ;, o |
"'L'- ] “ ‘ t . T * ’ -" ¢ 4 “b ) .-1:.‘ .'.0'\

ShrJ. Hiqu Kant:L Nag A SETERTO N ,' U AP

o S/O :Late 'Harendrd Mohan'Nag =~ -~ . R SRR el
. v . Vill 3. Siddbeswar . .: ., = | LT R L PR
. { A Po ¢ K&tigorah o ! ‘ . . - ' ) - ’ Ve T B

S ~Disty s Cachar(ASSam) SO e L T
e —.—*Pin N{Taaeos’ e '.'.'4‘_- " ! S _-'\ . v'. e . , ..';:\' J
Tt T mPASSImATn APPO NI‘MENT IO, nEpENDnms o el

T "0 1" Ploase fqrward the foll,
e offi befeach J.n duplicate by -

3 inf ormations/docunch s’ £, this <
\Jul 2001 wlthout fail” - .

'A' iy 4
v ‘ ¥ k]
. " .l
. 3 * -
. . . - e - - i - f . L, {
. SO < . s - .
R . ] . e » .o -
. - N

o ‘a) Monthly 1ncome of earm.ng members and income from
Tl "{x‘ property (certifiod by Rravenue Mandal Offr of the . ~ ..°

. ° . . e, . . . ' . ."i
A concerned district)o S ST RN
. Y "v'l 4 . r ‘ ',;‘:,'-.v >.' ‘..;
b) Movabla/imnovable ’Pr°P°1‘tY deta:.ls with present value - ¢
e (Oertlfz.ed‘ by Revenue Mgndal Cffr of the: concerned district) ‘
[ R ',...c ~ L \ . -" ._-‘_
ceL c) No of dependents - CoL LIRS .
.»I,' N ’ Sl L. " : 'ul;".”"‘", J
£ oo d) ‘No um of unmarned daughters L T IS
t . . . N ‘ - . . P T -,
,, I e) No of miner childrerx T 2
. 'J ! ‘/. : f ."‘ ’ "g ) ’ - .'.‘
AR : o’ !
. A ' - ’ “}
P \ - ¥ . v .‘I
; - TN . . - , R
‘ L, v 4
‘ N AN o
."~ ‘ ",; . v ) ] . .;
S . ‘o . . . ) o
SRR for . Garrison Engineer R
et l ‘ - I " v : ) . - } * _.,
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- The Garrison Enginéer,
- Silchar Divigion

\ cy % ° . PO t Arunachal - ,
‘ }/" C Dist. Cachar (Assam)

' Subject e COMPASSIONATEHAPPQINTMENT:TO DE PENDENTS

Reference your office letter No 1007/252/E1E dated
06 Jul 2001, o ' o
'With_due respect, I beg to {nform you that the £RXXeNERY
informations/documents.aa called for Vide‘your‘letter cited

. abave have since been submitted to your office vide my appli-

cation dated 2001,

. In this connéctidn. it 1is reQuested‘that your office . f

leeter No 1007/ . /E1E dated 2001 may kindly be referred -

. tLO». e .,;;"T*" . ’ "

Thanking you, Sir

: , f Youre faithfully, ;

. . SR ;

S | b bean b , ‘
Ao ? C . &A v, &h £* ﬂ/%?'

A o Shri Hirok Kanti Nag :

- 5/0 .Late Harendra mohan Nag:

Vill : Siddheswar
- . -~ PO ¢ Katigorah
- Date 3 Jul 2001 Dist. Cachar (7838 05)
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C ER T1I FICATE

+f ‘ o ?;\

ertified that family particulars/condition in respect of !

Rani Nag, wife of'Late Harendra ilnnan Nag of Vill-

syhr, - PO Katigorah Dist, Caclsr (Assam) are as follows :=-

_ She is not holding any mdveable propsrtics in
. .8 Aer name, :
o g _

(b) A8 regards immoveadle properties, she Ls hosalng -

under her possession over an area 10(ten) Katta, 11 (eleven)
che of land at Dag No-293 and Patta lo-115 Wwh.och present i
value is . 30,000.00 (Thirty thousand only) ., i

(c) There is no Govt employee in her family.

(@)  She has been malntaing sivelihood with her family pension
and there is no other source =2f income in her Leannd 1y

(e) e is widow and has not re-marcied and her son i
also unmarriad/unemployed,

This'certificate is issued for "Gorvice" Luroose only. T

— | =l
Date : [ aly ‘2001 o+ ' Secretary : 2

' VM Sidahﬁﬁ'\'ar Gaon [‘aqua?‘{,ii
kg LVD _ chﬂfll// - e
W .Aé) e 7 L ‘ ‘
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Ceagal Adereb rnitve 1Ti.benal | o %
MAR 2003 iy
nagE e =%
IN THE CENTR¢L ADMLI &Sl‘iﬁmmmﬁb@m | % Q&
GUWALATT SENCA s: GUWABATI. S& ;

O.A. NO, 243 OF 2002

Shri H.K HNag.
Union of India & Orse

- And-

In the Matter of ¢t
Written statememt submifted by the
Resp§ndents.. |
The fesbandents beg to pkxke sﬁbmit'wfitten statement
as i‘@ll@\vzs %_-
1e Tha t With regard ts peras = 1 to L III the

respondents beg to offer no corments.

2 That with regard to paré = LIV the respondents

‘beg to state that After the death of the.father of the

g plicent while in service, the NOK of the decessed was
asked to subrit the necessary documents for c@mpassi@mgte
appointment fer her son és per request made in the
department in terms of axisting Govt orders for progeessing
the sare te corpetent euthority for consideration.

3 That with regard to para - 4.v of 04, the

respomdets beg to staté that the case of the individual fer
corpassisnate aeppdintment was forwarded to thé competent
authority for consideration in terms of various Govt.4'

policies and guidelines on the mxpkeoyzerk subject. In

contde .. B/2



S

Eox.

- D= W isor
fy Garrison Enginee:

this connection it is alsd stated thet providing erplopent
sssistence under the schere of cempassiaﬁate appointnent
does not nean erployuent generatie, as per existing
instructions and guidelines anc are not in favour of
giving guaranted and gggaglxﬁﬁx xme xyE xnk km Rxyzur af

gkwkmy colpassionate appointoent to dependents as a

mnatter of routine as the object of the schele is to grant
appointment on corpassionate grounds to & dependent

farily menber of the Govt.servent dylng in harness,
thereby leawing the ferily penﬁry and without any neans of
livelihood, to relieve the ferily of the deceased Govt
garvent concerneC fron financial destilutioné and to help

it get over the eiergencye.

Lo Thet€ with regerd ts pata - L. VI {0 A.VIII}Gf

O.h., the respondents beg to stote that contention of the

applicamt is not correct. Docurents for eampassionate
appointment ip the departrent was farwerded to the csE@etent
authority for

con8ideration. The scheme of appointnent on

- o ta o . . .
corpessionate grounds has been enviseged withathe whole

object of granting compassionate appointment to enable the
forily to ticde over the sudden crisis and tc relieve the
farily of the cdeceased fronm financial destilutions and to

get over the emergency.

contd...’/3

B. K. Singh, 1peg;



SO

Q. K. Singh’ IDSR,
E.E.

-3 - (b/)( Garrison Engineer,

i

The scheme does net necessarily imply that dependent
3f each and every deceesed will be offered aspointment en
compassienate greund., It is partknent te mentien that

qusta prescribed for the purpese ef campassionate

appointment is enly 5% of the tetal DR vacancies sccuring

in @ year - in - graup 'Ct and 1Dv pIsts MEZXAEKEZ

sreyExnxxxy B therefere ne case is considered individually

or witwise, but all the case received frem variosus units \
are cansidered by the seard of Orfficers csnséituted at Aréy
HY as per Govt pelicy te find sut the mest deserving case
in accordance with financial distress/mere indigent in
corparisen te dther sirilarly placed cases against thke quata

of DR vacancies occuring in & year. The board of officers

take varieus aspects as stipuleted in IMOD letter No. 19(4)/

———

824=99/198=D (Lab) dated 09 Mari12001 suck as family size

including age of children, amount ef tersinal benefits, amoun

Lo

of family pension and liability in terms of unnmerried daughter

rimar children,moveable and immoveble prapefty s® as t3
find 9aut the ceses of accute financial distress/most deserving
cases that teo anly if clear vacancy reant of or app@intﬁaﬁt
in coempessisnate ground exists within the ceiling of 5% of

: ‘_—_—_—,—_______.’

DR vacancies.
-—

De That with regard to para - 5.3 to 5.V, the

respandents beg to state that cintentiosn of the applicant

ig nat correct as the seme are riseleading and ,gainst
real facts subsequent te his fatherts death while 1in

service, kis famly consigbing of 4 menbers viz mstker

contd.. QP/L‘-



. / (}d) 8. K. Singh, ose,
E.E.
e -y - Garrison Engineer.

aged 4B yrs (new §1 yrs)';pplicant 25 yrs (new 28 yrs) one
brether aged 20 Jrs (mow 23 yrs) and sne unmerried sister

of 22 yrs (now 25 yss) were provided witk tke fallowiag

fingncisal assistance &=

(2) DCRG - . 71,511/~
(b) GPF - I5 51,90‘-}-/"‘
(c) CGRGIS - B, 36,646/~

(d) Leave encaskhment =~ M. 10,259/~
{(e) F:mily pensisn - %, 660 + DA ipitially and
B. 1,275/» + DA after fift

pay commissisn.
Praviding employment assistance unde r the scheme

compasslonate sppointment does not mean emplayment generatisn
‘as per asisting instructisns/guidelines and are not 2 KIAMBLAXse

preacess. ke Board af Officers at Army Hyg take

15 aspects stipulated in MD letter N2-19(A)/824~9m
1998 - D (Lab) dated 09 lMar2001,such as family size

e Tt
including ages ®f children amsunt ef terminal benefits amount

offarily pension, liabilit}\i;méé}iémgfﬂahmarried dauthger(s)
pinor chiié?en etc. EDYERI® roveable/irmoveable praperty
lert by the deceased at the tinme of death, to find sut

the cases of accute finsAchal distress/most deserving

opse thot top only if clear vacancy meant for app2intment

on corpassionate grounds exists within the ceiling of 5%

DR vacancies. Further the committee considering a request
for a pointment 2 cenpassianite graunds should taken ints

sccount the pasition regarding aveilability of wvacancy

RIS
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~ 8 K: Singh, 1pse,
-5 - ‘ E.E.
( Garrison Engineer.

for such.appointment and it shoiild recamment appointment

ean compassionate graunds and it should reelly deserving case
and only if vacancy meant far appointment on compassionate
ground will be available withbn a year that t29 compassianrte
graunds will be available within a year that tee within the
ceiling of 5% prescribed for the purpese, in view'the

lipn1ble Suprere Court ruling in Judgment dated O4 me.y 1994

in the cése of Umesh Kumar Hagpal vs staete of Hdaryana and
athers (JT 1994 (3) SC 525) wherein it has been keld that

Offering eppointment on carpassionate greunds as a matter

irrespective of the financial condition of the family of the
deceased 2r redically retired Govt servant is legaelly after
lapse of reasanazble period and it is nat & vested right which
can be exercised at any tire in future.

6 That with regard t2 para - 6  the respondents beg to
offer no cornents.

7 Thet with regard te para - 7 te 10 , the respondents
bez to stite that the board of officers at Arpy HQ kad gone
thraugh the case of the applicant in detail Lased on the x®
relevant rules/guiidelines. lowever, due td® mere deserving
cases 2nd few vacancies available, the case of the indiﬁidual
was net considered meriteridted for employment assistance an

compassionate grounds . Therefere, after due censideration

in the light of the guidelines of DOP & T 2ud varidus

judgment of the Honible Supreme Court and that the the

cantd. .. F/6
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8. K. Sinvh, pse,
E.L.

Garrison Engineer.
- 6 -

appolntrment on  cormpassionate cround is notx & matter of
right and after @ balonced and objective agssesement of
the totality of the circumstances of the case including the
decision of board of officers at arrny Hyg, the c;oz:*pe‘tent‘
autharity has rejected the cnse of the epplicant,

It is further suvritted thot the individual for

Corpassionate appointment in the department subsequent to

‘his fatherts death was examined at appropriate level by the

corpetent authority and rejected lacking substance.

CERIFICATI ON sevsses
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I, Sari Shree Krishna Singh, EE  precentyy warking

o |
2s Garrison Engineer Silch,be duly autheriiseds and

- competent te sign this verification, de hereby S@lerﬁnly

affirm amd declare tlamt the statements mede 1n Dara

1,2,3,4,9,6 and 7 are true te ny xnswledge and belief,

these made in pars §
are true to my inrermatien derived

therefrom and the rests are my humble submissien befare
tke lentble Iribunal, I newve net suppressed any material

fact é.

And I sign this verification on tke 2 th day

ef N&'\/ ] 20020

De\.larm te

et o sy

S. K. Singh, psg,
: E.E

Garrison Engineer,



